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2020 RIOTS | Request for adjournment to file
reply to Khalid, Imam bail petitions rejected

Given enough time: SC
junks Delhi cops’ plea

Agencies
NEW DELHI

The Supreme Court on
Monday refused to grant a two-
week adjournment to the Delhi
Police for filing a reply on the
bail pleas of activists Umar
Khalid, Sharjeel Imam, Gulfisha
Fatima, and Meeran Haider in
the UAPA case related to the
alleged conspiracy behind the
February 2020 Delhi riots.

A bench of Justices Aravind
Kumar and N V Anjaria swiftly
denied the request from
Additional Solicitor General SV
Raju, stating they had already
provided "enough time."

The bench firmly asserted
that in bail matters, there is "no
question of filing counter” and
announced they would hear
the matter on October 3l
Senior advocates Kapil Sibal
and Abhishek Singhvi, repre-

‘Treat women with dignity’

The Delhi High Court observed that police officers are
expected to treat women with dignity and must refrain
from using inappropriate or unparliamentary language.
Justice Sanjeev Narula made the observation while
addressing a woman's petition seeking formal guide-
lines on how police stations should respectfully treat
women. The court, however, found no need to frame
new guidelines, stating the police’s duty to treat
women with dignity is already "beyond dispute.” The
court dismissed the prayer for new guidelines as "mis-
conceived.” Regarding the petitioner's complaint to the
NHRC, the court advised her to make a fresh applica-

tion to the commission for non-compliance.

senting the petitioners, empha-
sised that their clients have
been in jail for over five years
and stressed the need to avoid
further delay in a case where
the delay in trial is a central
issue.

The activists are challenging
a Delhi High Court order from
September 2nd, which denied
bail to nine accused. The High

Court had ruled that "conspira-
torial” violence under the guise
of protest cannot be allowed,
stating that the right to protest,
while protected, is "not abso-
lute” and subject to reasonable
restrictions. The accused were
booked under the UAPA for
allegedly being the "master-
minds" of the riots, which
claimed 53 lives.
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"No relatives in meetings’: UP govt cracks down on proxy representation in civic
bodies

https://indianexpress.com/article/cities/lucknow/proxy-elected-representatives-kin-civic-
bodies-uttar-pradesh-10330467/

October 27, 2025

Stressing the need for “accountability and independence” in the functioning of urban local
bodies, the Uttar Pradesh government has directed the officials concerned to take steps
to check the practice of proxy representation in urban local bodies amid reports of
relatives of many elected representatives attending meetings of municipal corporations,
municipal councils, and nagar panchayats.

The Directorate of Urban Local Bodies recently wrote to divisional commissioners, district
magistrates, municipal commissioners and executive engineers of nagar palikas and
nagar panchayats after receiving a letter from the National Human Rights Commission
(NHRC).

In its communique, the NHRC had directed the state government to take “effective”
measures to curb the practice and reinforce compliance with the rules.

Story continues below this ad

Taking note of a government order issued in 2012, the directorate reminded the officials
that elected or ex-officio women office-bearers must personally and independently
perform their duties and responsibilities. The directive specifically emphasises their active
participation in administrative functions such as meetings and policy decisions,
underscoring that these responsibilities cannot be delegated to others.

The government has made it clear that no relative or any other person should be permitted
to interfere in, or act on behalf of, these representatives in the functioning of local bodies.

The move aims to ensure that local bodies function efficiently, make policy decisions in
public interest as per rules, and strictly comply with the provisions of the relevant Acts.

The directive further states that the rule applies equally to male office-bearers as no one,
whether a family member or any other person, will be allowed to interfere in or act on their
behalf in the administrative affairs of the municipality.

The government has reminded the officials that non-compliance with the directions will
invite action. If any instance of non-compliance comes to their notice, the authorities
concerned must promptly verify and report the facts to the government, it was further
stated. This will allow the administration to take quick disciplinary action against those
found responsible, as per the relevant rules and regulations, it added.
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Delhi High Court asks police for report on rape, forced beef-eating allegations
against journalist Omar Rashid

The NHRC had earlier registered a complaint against Rashid on an anonymous social
media post alleging rape, abuse and forced beef-eating against him.

https://www.barandbench.com/news/delhi-high-court-asks-police-for-report-on-rape-
forced-beef-eating-allegations-against-journalist-omar-rashid

Bhavini Srivastava | Published on: 27 Oct 2025, 8:05 pm

2 min read

The Delhi High Court on Monday sought an action taken report (ATR) from the Delhi
Police in the complaint case before National Human Rights Commission (NHRC)
concerning a woman'’s allegations of rape, abuse and forced beef-eating against journalist
Omar Rashid [Omar Rashid v. National Human Rights Commission & Anr].

Advocate Shaurya Mittal, appearing for Rashid, told the Court that earlier this year, an
anonymous social media post carrying scathing and false allegations of sexual
misconduct and forced beef-eating was made against him.

The NHRC registered a complaint on the basis of this anonymous post and directed the
Delhi Police to file its ATR. Rashid moved the High Court against this order.

When the matter was heard today, Justice Sachin Datta said,

“You let them appear on Friday, | will issue directions. Let a copy of the Action Taken
Report (ATR) as directed by the NHRC be produced for the perusal of the Court."

The matter will be heard on October 31.

Rashid stated that the complaint before NHRC has been pending for five months, during
which time he has been unemployed.

“This person has destroyed my life. | am a celebrated journalist, | have been jobless for
the past 5 months. This person has not come forward, no FIR has been registered. My
prayer is very short, | just want a time-bound decision by the NHRC since the complaint
has been pending for 5 months. | want a copy of the ATR,” he submitted.

The journalist told the Court that as a “victim of the post”, he had written to the NHRC,
volunteering to join the investigation.

In an anonymous social media post, a woman alleged that the journalist, who was
associated with news portal The Wire, raped and abused her, and used his Delhi's
“liberal" media circles to trap her.
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In its order dated May 23, 2025, the NHRC took cognisance of the complaint filed by a
group called Sahyadri Rights Forum and directed the Delhi Police to file its ATR.

The Commission noted that the woman had complained to the management of The Wire
and sought details of the steps taken under the Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013 (PoSH Act).

On June 9, the Commission took exception that despite specific directions, the Delhi
Police had still not filed the ATR.

“The Commission takes it seriously and directs its Registry to issue a reminder to the CP,
New Delhi to submit the requisite action taken report to the Commission within a period
of 2 weeks, failing which the Commission may initiate coercive process u/s 13 of the
Protection of Human Rights Act, 1993,” the NHRC stated.

Since June 9, the matter has not been taken up by NHRC. Hence, Rashid moved the
High Court seeking intervention for a time-bound decision on the NHRC complaint.
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Avoid indecent language while interacting with women: Delhi HC tells police

The observation came as the court took up a petition filed by Thoppani Sanjeev Rao, who
had sought the framing of specific guidelines mandating that women be treated
respectfully in police stations.

https://www.newindianexpress.com/cities/delhi/2025/0ct/28/avoid-indecent-language-
while-interacting-with-women-delhi-hc-tells-police

Express News Service
Updated on: 28 Oct 2025, 8:00 am
1 min read

NEW DELHI: Reiterating the duty of law enforcement personnel to maintain decorum, the
Delhi High Court has said that police officers must uphold the dignity of women and avoid
using any inappropriate or unparliamentary language while interacting with them.

The observation came as the court took up a petition filed by Thoppani Sanjeev Rao, who
had sought the framing of specific guidelines mandating that women be treated
respectfully in police stations. The petitioner had urged that the use of objectionable
language by police be explicitly prohibited.

Justice Sanjeev Narula, however, declined to issue such directions, noting that these
expectations were already implicit in the conduct required of public servants. “The court
finds no reason to frame any such guidelines. It is beyond dispute that police officials are
expected to treat women with dignity and must refrain from using inappropriate or
unparliamentary language. Hence, the prayer sought is misconceived,” the judge said in
the order passed on October 14.

Rao had also sought an inquiry into her complaint that had been registered by the National
Human Rights Commission (NHRC).

City court slams probe lapses, acquits man accused of firing at police

A Delhi court acquited a 31-year-old man accused of opening fire on police personnel in
2019, observing that inconsistencies in statements and procedural lapses had severely
weakened the case. The court said these flaws created “serious doubt” about the
authenticity of the probe.
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Delhi HC Rejects Plea for Police Conduct Guidelines, Stresses Dignity for Women

https://www.deccanchronicle.com/nation/delhi-hc-rejects-plea-for-police-conduct-
quidelines-stresses-dignity-for-women-1912879

DC Correspondent 27 October 2025 4:27 PM

Court finds no need for new guidelines, expects police to treat women respectfully, and
directs petitioner to NHRC for complaint follow-up

Delhi High Court dismisses a plea for guidelines on police conduct, affirming officers must
treat women with dignity and directing the petitioner to NHRC for further action. New
Delhi: The Delhi High Court has observed that police officers are expected to treat women
with dignity, and must refrain from using inappropriate or unparliamentary language. The
high court made the observation while dealing with a woman's petition seeking guidelines
that police stations should treat women respectfully, and no unparliamentary language
should be used by police officers while dealing with women.

Justice Sanjeev Narula said, "The court finds no reason to frame any such guidelines. It
is beyond dispute that police officials are expected to treat women with dignity and must
refrain from using inappropriate or unparliamentary language. Hence, the prayer sought
is misconceived." The petitioner, Thoppani Sanjeev Rao, sought an investigation into her
complaint registered as a case by the National Human Rights Commission (NHRC).

She contended that despite NHRC's directive to police to take necessary action within
four weeks, no action was taken. The court, in its October 14 order, noted that regarding
the prayer qua NHRC, the petitioner stated that in the event of non-compliance with the
earlier directions, the commission possesses suo motu powers to inquire into the matter.
"For this purpose, it is open to the petitioner to invoke the jurisdiction of the commission
by filing an appropriate representation/application seeking necessary directions," it said

( Source : PTIl)
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Police Officials Must Treat Women With Dignity, Avoid Inappropriate Language:
Delhi High Court

Nupur Thapliyal 27 Oct 2025 10:15 AM (2 mins read )

The Delhi High Court has said that Police officials must treat women with dignity and
avoid using inappropriate language with them.

Justice Sanjeev Narula was dealing with a plea filed by a woman, Thoppani Sanjeev Rao,
seeking investigation into her complaint registered as a case by the National Human
Rights Commission (NHRC). It was her case that despite NHRC's directive to the police
to take necessary action within four weeks, no action was taken.

In her plea, the woman also sought framing of guidelines that the concerned police station
should treat women respectfully and that no unparliamentary language shall be used by
Police officials with any woman. On the first prayer, the Court noted that the woman said
that in the event of non-compliance with the earlier directions, the NHRC possesses suo
motu powers to inquire into the matter. Accordingly, the Court said that it will be open to
the woman to invoke the jurisdiction of the Commission by filing an appropriate
representation or application seeking necessary directions.

On the second prayer for framing of guidelines, the Court said: “With respect to Prayer B,
the Court finds no reason to frame any such guidelines. It is beyond dispute that police
officials are expected to treat women with dignity and must refrain from using
inappropriate or unparliamentary language. Hence, the prayer sought is misconceived.”
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High Court Stresses Dignity Towards Women by Police

The Delhi High Court emphasized that police officers should treat women with dignity and
avoid inappropriate language. A woman's petition sought guidelines for respectful
treatment by the police. The court found no need for such guidelines and acknowledged
the NHRC's power to investigate non-compliance complaints.

https://www.devdiscourse.com/article/law-order/3674774-journalist-caught-with-illicit-
liguor-on-madhya-pradesh-uttar-pradesh-border

Devdiscourse News Desk | New Delhi | Updated: 27-10-2025 16:08 IST | Created: 27-10-
2025 16:08 IST

This image is Al-generated and does not depict any real-life event or location. It is a
fictional representation created for illustrative purposes only.

with dignity and avoiding the use of inappropriate language. Justice Sanjeev Narula
remarked that creating guidelines for respectful conduct towards women by the police
was unnecessary, as these expectations are already clear.

The petition was filed by Thoppani Sanjeev Rao, who sought the intervention of the
National Human Rights Commission (NHRC) regarding alleged police misconduct. The
court noted that the NHRC has the authority to independently investigate and take action
on such complaints.

In its recent order, the court stated that the petitioner could approach the NHRC if the
directives are not followed, invoking the commission's jurisdiction to ensure necessary
measures are implemented.

(With inputs from agencies.)
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Police Must Treat Women with Dignity, Refrain from Using Unparliamentary
Language : Delhi High Court

https://lawtrend.in/delhi-high-court-police-must-treat-women-with-dignity-refrain-from-
using-unparliamentary-lanquage/

By Law Trend
October 27, 2025 6:06 PM

The Delhi High Court has underscored that police officers are duty-bound to treat women
with dignity and avoid using inappropriate or unparliamentary language while dealing with
them.

Justice Sanjeev Narula made the observation while hearing a petition filed by Thoppani
Sanjeev Rao, who had sought directions to ensure that police stations treat women
respectfully and refrain from using objectionable language.

Rejecting the plea for framing fresh guidelines, the court said such directions were
unnecessary because the principle was already well established. “The court finds no
reason to frame any such guidelines. It is beyond dispute that police officials are expected
to treat women with dignity and must refrain from using inappropriate or unparliamentary
language. Hence, the prayer sought is misconceived,” Justice Narula observed in the
order.

The petitioner also sought an investigation into her complaint registered as a case by the
National Human Rights Commission (NHRC), alleging that no action had been taken
despite the NHRC'’s directive to the police to act within four weeks.

Addressing this aspect, the court noted that if the NHRC's earlier directions had not been
complied with, the petitioner could approach the commission again. “In the event of non-
compliance with the earlier directions, the commission possesses suo motu powers to
inquire into the matter. For this purpose, it is open to the petitioner to invoke the
jurisdiction of the commission by filing an appropriate representation/application seeking
necessary directions,” the order stated.

The High Court disposed of the plea with these observations, reiterating that law
enforcement authorities are inherently expected to act with decorum and respect,
particularly while interacting with women.
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Police Officers Expected To Treat Women With Dignity, Avoid Inappropriate
Language: Delhi HC

The court made the observation while dealing with a woman's petition seeking guidelines
that police stations should treat women respectfully.

https://www.etvbharat.com/en/bharat/police-officers-expected-to-treat-women-with-
dignity-avoid-inappropriate-language-delhi-hc-enn25102703589

By PTI | Published : October 27, 2025 at 4:33 PM IST

New Delhi: The Delhi High Court has observed that police officers are expected to treat
women with dignity, and must refrain from using inappropriate or unparliamentary
language.

The high court made the observation while dealing with a woman's petition seeking
guidelines that police stations should treat women respectfully, and no unparliamentary
language should be used by police officers while dealing with women.

Justice Sanjeev Narula said, "The court finds no reason to frame any such guidelines. It
is beyond dispute that police officials are expected to treat women with dignity and must
refrain from using inappropriate or unparliamentary language. Hence, the prayer sought
is misconceived."

The petitioner, Thoppani Sanjeev Rao, sought an investigation into her complaint
registered as a case by the National Human Rights Commission (NHRC). She contended
that despite NHRC's directive to police to take necessary action within four weeks, no
action was taken.

The court, in its October 14 order, noted that regarding the prayer qua NHRC, the
petitioner stated that in the event of non-compliance with the earlier directions, the
commission possesses suo motu powers to inquire into the matter.

"For this purpose, it is open to the petitioner to invoke the jurisdiction of the commission
by filing an appropriate representation/application seeking necessary directions," it said.
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https://lawtrend.in/delhi-high-court-police-women-dignity-unparliamentary-language/

By Law Trend
October 27, 2025 6:08 PM
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Prof Ali Khan Mahmudabad Seeks Release Of Passport Surrendered As Bail
Condition; Supreme Court Adjourns Hearing Till Nov 18

https://www.livelaw.in/amp/top-stories/supreme-court-professor-ali-khan-mahmudabad-
haryana-police-fir-social-media-post-operation-sindoor-passport-release-307939

By - Debby Jain
Update: 2025-10-27 08:56 GMT

Ashoka University Professor Ali Khan Mahmudabad, who has been booked by Haryana
Police over his social media posts about 'Operation Sindoor’, today prayed for release of
his passport before the Supreme Court.

The matter was listed before a bench of Justices Surya Kant and Joymalya Bagchi. Senior
Advocate Kapil Sibal appeared for Mahmudabad and sought the relief, since
Mahmudabad was directed to surrender his passport as a bail condition. The bench
however adjourned the hearing till November 18.

"In the meantime, let the passport be returned to him. | don't know why the passport is
kept...", Sibal urged. Additional Solicitor General SV Raju (for Haryana) responded to the
submission, saying, "if he wants to go abroad, he can give the itinerary". The ASG clarified
that the passport was surrendered to authorities as a bail condition but they would not
object to his foreign travel. "If you are not going to object, then give the passport back”,
retorted Sibal.

Indicating that the matter would be listed on a non-miscellaneous day, Justice Kant said
to Sibal, "You are not going tomorrow itself".

To recap, on May 21, the Court granted interim bail to Mahmudabad on May 21, while
directing the Haryana DGP to constitute a Special Investigation Team to “holistically
understand the complexity of the phraseology employed and for proper appreciation of
some of the expressions used in these two online posts.”

On August 25, the Haryana Police informed the Court that it had filed closure report in
one FIR against Mahmudabad and a chargesheet in another FIR lodged over his social
media posts. Taking note, the Court quashed the FIR in which closure report was filed
and passed an interim order qua the other thereby restraining the Magistrate from taking
cognizance of the chargesheet.

During the hearing, Senior Advocate Kapil Sibal (for Mahmudabad) contested the
invocation of Section 152 BNS (stated to be a substitute for old sedition law) by Haryana
Police, pointing out that the challenge to constitutionality of the provision was pending
before the Court.

Background
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Mahmudabad is facing offences under Sections 196, 152 etc., of the Bharatiya Nyaya
Sanhita, inter-alia, pertaining to acts prejudicial to maintaining communal harmony,
making assertions likely to cause disharmony, acts endangering national sovereignty and
words or gestures intended to insult a woman's modesty.

He was arrested on May 18 pursuant to an FIR lodged by Haryana police over his social
media posts and remained in custody until May 21, when he was granted interim bail by
the Supreme Court. At the same time, the Court refused to stay the investigation and
directed the Haryana DGP to constitute a Special Investigation Team comprising senior
IPS officers, who did not belong to Haryana or Delhi, to examine and report on the
Professor's two online posts.

As a condition of interim bail, the top Court restrained Mahmudabad from writing any
posts/articles in relation to the social media posts which were subject matter of the case
or from expressing any opinion in relation to the terrorist attack on Indian soil or the
counter-response given by India. The Court also directed him to join and fully cooperate
with the investigation. He was further directed to surrender his passport.

When an apprehension was shown from Mahmudabad's end that further FIRs may be
registered on the same issue, Justice Kant orally told Haryana government to ensure that
the same did not happen. Nonetheless, the judge expressed reservations about
Mahmudabad's comments in his social media posts. A stern view was also taken of
students and teachers condemning Mahmudabad's arrest.

Later, Mahmudabad's counsels raised an apprehension that the SIT constituted by the
State may investigate aspects beyond the subject FIRs. This led the Supreme Court
to clarify that the SIT probe shall be limited to the two FIRs lodged against Mahmudabad
and cannot be expanded. Authorities' seeking access to Mahmudabad's digital devices
was also ruled out.

Although a relaxation of the bail conditions imposed on the Professor was sought, the
Court underlined the need for a cooling-off period and asked his counsels to remind on
the next date. Notably, it also questioned the Haryana government about its response to
National Human Rights Commission taking cognizance of the manner of registration of
FIR in Mahmudabad's case.

On July 16, the Court asked why the Haryana Police SIT was "misdirecting itself". It
observed that the SIT was formed specifically to investigate the two social media posts
and asked why the scope was being expanded. The bench made these comments after
Senior Advocate Kapil Sibal (for Mahmudabad) submitted that the SIT had seized his
devices and was asking about foreign trips for the last ten years. Sibal pointed out that
the Court, by its May 28 order, had directed the SIT to confine its probe to the contents
of the social media posts.
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Noting that Mahmudabad had cooperated with the investigation and surrendered his
devices, the Court directed that he should not be summoned again. "You don't require
him (Mahmudabad), you require a dictionary,” Justice Kant said. The bench further
directed the SIT to conclude its investigation within four weeks.

Appearance: Senior Advocates Kapil Sibal and Siddharth Luthra, Advocate Nizam Pasha
(for Mahmudabad); ASG SV Raju (for Haryana)

Case Title : MOHAMMAD AMIR AHMAD @ ALl KHAN MAHMUDABAD Versus STATE
OF HARYANA | W.P.(Crl.) No. 219/2025
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